
Reviepp1ictons No 768/ 3  in 

CENTRAL ADF1INISTRTIVE TRIBU.NRL 
NGALORE BENCH 

Second Floor, 
ommerciel Complex, 

Indiranegar, 
88ngalore-38. 

Dated: 140Ec 
PPLICTION NO(s)295 and 296/1989. 

PPLICANTS: T.Gangadharanz and RESPONDENTS: Div sional Railway Manager, 
V.Radhakrishnan 	 Southern Railway,Bangalore & Others. 

TO. 

Sri.GKrishna,Advocate,No,25, 
'Ananda',G.,.6 Street,Ujsoor, 

Bang alore-8. 

Sri.N.S,Prasad,Advocate, 
242,Fifth Main Road, 
Gandinagar, Bang alore-9. 

SUBJECT:- Foruardinc of copies of the Orders passed by 
the Central Adminigtre€ive Tribunal,Bangalore. 

-xxx- 

Please find enclosed herewith g copy of the 

ORDER/STAY ORDER/INTERIM ORDER/, Passed by this Tribunal 

in the above mentioned application(s) on 24-11-1993. 

'14  
?' DEPUTY REGISTRDLR 

JUDICIAL BRANC4-$ES, 
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CE.'Tt?AL AD'iIN1ST<ATlVE TRIBUNAL; EAGALORE BENCH 

REVIEW APPLICATIONS NUMBERS 67 AND 68 OF 1993 

DATED THIS THE 24TH DAY OF OVk1BER,l993 

Hr.Justice P.K .SnyaiusliUar, 

And 

i'lr. V . RatiakrisIinan 

T.Gangadnaran, 
5/0 rhiruvegada;, 
workin at Carriage & agon 
Superintendent, Office of Carriage 
& Wa8on Superintendent (i'ietergauge), 
Southern Railway, Baiigalore City. 

V. radnakrishnari, 
S/u Veeraragnavan, 
working  at Carriage & wagon 
Superintendent, Office of Carriage 
& Wagon Superintendent (1eter Gauge) 
Soutnern Hailway, Ban6alore City. 

Vice—Chair1uan. 

i1etiber(A. 

Applicant in 
R.A.no.67/93. 

Applicant in 
.A.i'o.oS/93. 

(By Advocate Shri C.Krishna) 
V 

Bivisional Railway ilanager (Personnel), 
Southern Railway, Bangalore Un., 

aii6aiore-560 022. 

i(a)General lianager, 
Soutnern Railway, 1adras. 

G.Varadarajan, 

K..Gopalan, 

F.i'.Vergneese, 

S.Rajaseknaran, 

. Annanialai, 
L. Krishnaiurtiiy, 

o. i'i.Chinnappa, 

9. 1.Subranianiyan, 

lO.R.Lucas, 

11 .C.Fletcner, 

,•- 	12.K.Snanrnu6ain, 

61.111 o.2 to 12 are working 
as C &vi Helper, Soutnern Railway, 
Bangalore. 	 .. Conon respondents. 

(By Standing Counsel Snri .S.Prasad for Rl & Rl(a) 

I-.- 

R U B R 
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ORDER 

We have neard counsel on both sides on these review applic-

ations which arise from a judghient of this Tribunal in Original 

Applications hos. 779 to 789 of 1967 disposed off on 20-6-1988. 

2.It is common ground that from the aforesaid judgment, 

the ap1)iicants in the aforesaid applications preferred appeals 

in .L.P ;Civil) io.6423 to 28 of 1992 to tue Supreme Court 

and therein the Supreme Court issued notices and the appeals 

are now pe.uin6 . Inc appeals, we are given to understanu are 

contestet uy tue department itself wno is a party responuerLt 

tnereirl. fn uepartment is said to be actually espousing th 

case of the applicants herein and projecting it before tue 

Supreme Court in defence of the juuu1ent of this Tribunal now 

pendinb ii, apeal. Under the circumstances it is unnecessary 

for us to seal with and dispose off these applications on tneir 

merits since tue entire tuilig is now before the Supreme Court 

and right of parties willbe re6ulateu in accordance Wltil tue 

decision of tue Supreme Court in tue civil appeals referreu 

to supra. it would furtrier be desirable for these applicants 

to implenu cnemsselves as parties before the Supreme Court. 

But, even other''ise since they are virtually represented before 

the Supreme Court by the department in the civil appeals, there 

f would be little difficulty in regulating tneir rights in the 

liht of the Supreme Court's judgment. With these observations 

tnese applications stand9 disposed off finally. 

- ijjA 	 VI-CHAIRL. 

np /,,  

LLTPA1. 
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CENTRAL ADHINISTRATIVE TRIBUNAL: BAiGALORE BENCil 

REVIEW APPLICATIONS NUMBERS 67 AND 68 OF 1993 

DATED THIS THE 24Tti DAY OF NOVEHBER,1993 

1'1r.Justice P.K.Snyazisuiciar, 

And 

i'ir. V . Rauakrishnan, 

T.Gangadnaran, 
S/o Thiruveadai, 
worKin at Carriage & Wagon 
Superintendent, Office of Carria,e 
& Wagon Superintendent (A'ietergaue), 
Southern Railway, Barigalore City. 

V. Radiiai:rishnan, 
S/u Veeraraghavari, 
wok-king at Carriage & Wagon 
Superinteiiderit, Office of Carriae 
& Wa gon Suerintenuent (fieter Gauge 
Soutnern Railway, Bangalore City. 

.Vice—Chair1jian. 

Heiiiber(A) 

Applicant in 
iLA.io.u7/93. 

Applicant in 
R.A.no.oS/93. 

(By Advocate Sriri. (J.Krishna) 
V 

Divisional Railway ilanager (rsoinnL':, 
Soutnern Railway, Banaalore Dn., 
angalore-56U 022. 

l(a)General lianager, 
Soutnern Railway, iadras. 

C.Varadarajan, 

i.i.Gopalan, 

r.a.Ver,ieese, 

S.Rajaseknaran, 

 : 	: 
0. 1.uninnappi, 

.................... ( 	 c 	iP .Jbr4uicilUyan, 
rZ,WI  

lO.R.Lucas, 

' 	 ll.C.Fietcrier, 

\- 	
.J // 12 .K . Shaniziugan, 

CO$' 	Dl iO 2 to 12 are workln0  
as C 	nielper, southern Railway, 

V. 
 Ean0aiore. 	 .. Counon respondents. 

(By Standing Counsel Snri n.S.Prasad for Ri & Ri(a)) 

0 R D H 
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ORDER 

e have neard counsel on both sides on tnese review applic-

atlons wnich arise from a judgment of this Tribunal in Original 

Applications ios. 779 to 789 of 1987 disposed off on 20-0-1986. 

2.It is COwaOn ground toat from toe aforesaid judgment, 

the applicants in toe aforesaid applications preferred appeals 

in S.L.t (Civil no.6423 to 26 of 1992 to tne Supreme Court 

and therein tne Supreme Court issued notices and the appeals 

are now penuing. Inc appeals, we are given to understanu are 

contested by the department itself woo is a party responuent 

tnerein. Inc department is said to i,e iCLidily espousing the 

case of the applicants herein and projectind it before tOe 

Supreme Court in uefence of the JUUdeUL of t.iis Tribunal now 

pending in apeal. Under the çircuiastan•:en it is unnecessary 

for us to deal wito and dispose off these :piicationS on tneir 

merits since toe entire thjU is now before ti.ie  Supreme Court 

and rights of parties wil1be r 6ulateu in accoruance witl tue 

decision of tuic Supreme Court in toe civil appeals referreu 

to supra. it would furtoer be desiraule fur these applicants 

to iiiiAeaCl tic selves as parLes vefore Lne aupreie Court.  

but, even otner ise since tney are virtuaiiy r presented oefore 
i•'/ 	•' 	 ). 

'\ the Supreme Court ny the Uepatment in toe civil appeals, there 

would be little difficulty in regulating tneir rights in the 

light of the Supreme Court's judgment. nito tciese observations 

tese applicotlunb btanuy dispoeu off Li aliy 

C 
- 	 VICE -CtiAI 

np/ 

H 
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0OvERNMNT OP I NDIA 	
Ut 

V 	
MINISTRY OP RAI.LWIYS 

(IWY BOARD 

No.E(NO)II1/78' 	 New Delhi, d30 41919. 

The 'GM5/All. Indian Railways, 	 'C? *" e , " 
( 	

CLW, DLW ( 'ICF. 

Subs .ppoinbl'eflt on .comPaRSiOflatO 

çrounde. 

In f t1p3r8esSi0fl of e13 previous inottuctions on 

the subject, the iLnietrYOf RailwY1 have decided that 

	

cse5 for appoifltICflt5 on cOtTç)ai° grounds should 	- 

th 	thg te following instr1Cti 	in view: 
be c'a1t wi  

(I) Depenct r3lati°5 of those Ri1WY (\\' 

nployO"P' who lose their lives in the \4. 
course of duty or get so crippled that 

they itnflOt do any wrk (this also in, 

the c'ct5e •f tity) e.g.. loco nd traff I 
of running ota f in charge 	

tainS inlVOd 

in accidentS, hold bo CO mpnnSt0d for 

(11. 11hppo 4 ntmento 
the 

Lo3 of their upporthY 0fferiflg them 
The defifli'.cTh of dependent 

for this purpO5t will be the same as for 

C 	
Pass Rules. Where no such dependent with 

4 	nece$3rY 	alifiCati0 	for emplOYmflt is 

avaii able, ppo*fltmeflt my be offered under 

the pirOfl&. 
orde'B of thu (1, o a nepheW 

or another i:elit.tVe who can be expected 
to function a.3 the bre'•' of-  the  

farily. 

(2) 
AjointzTeflt5 on compassiom3tO grounds 

can a10 be m&3 in the case of staff 
who dieifl harness but in such cases it 
should be restricted to a son/dautn/ 
widoW of •the einp1Oye0• Where the widoW 
cannot' take UP ertiloYfl1eflt and the sun 5/ 

.ightors 
are minor. to case may be 

L )-' 	
kept pending till the first sorJduQht3r 
becomes 'a major (i.e.) attainS the agO 

(3 	of 100 	
iCh cases shoulc be kept pcnci ng 

only for S ears aft.cr which the Qlai.fl% 
will lpee. However, in ases 

G.' 

 
Ill under prioritY (4) (i) he.OW, ir an 

I 	appOifltrn't could not be made 
withifl fjve 

MN7sr 	
I L'-kf'\ yoar due to the son/

" being minor 

' c &t 	

the ' may personallY authotis0 re1aXa 14 	 CA 

' 	

ion of the 5yeir lijidt in de5eCTi''J 

LU 
tc  

IPA  
NN 

/ 
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(?he appointments on compassjontc' 
grou 	rn'y - i o bu of: terud In CSCj W1or. 	1 flyeswhUejn S()rjc((1) r 	rl.i 	 I 	('11uvc I 	'r ( 

:- 	h,jt 	II: 	i: 	:,  
etv' 	OtJie,çw 'e Nec-'is 	ic 1. i 

:orr :.r hoJoll, 1J- tu ho1m . 	• 
'fl' 	ltrn i jr(•l) With 

.t; eri!ol flitq 	irj h Offtr i to t 	, 	n e 
'r I, fltfl1 fit 

*iip. oyo Oot to 

(4) 1i f011owng should 1)0 order n 
P ' 	ity t( be fOl1ür1 W1j11j o1 ferjnq 

rfl 	)mpr; 	(11  

(.i.) 	penents of em1yoi 3 who di 
tr 	(nfl(fl ly CFflD1 ((1 in 
ccurso of 0, UV; 

Depennts cif orriploye (Is who die 
In 	fl0r; € 	E 	It Of 	0I 1w;y 
Ai•:I 	wlin )( 

(Iii) 	Dc:p 	I: jOf eli I()yi 	who di 0 
I • r 

' 	I 	• 

(5) 	When 01 len ')(J ppoj fltmni: on COrnpas_ 
SIOfl3ti 	.rind - to 	WidOw, 501) Or 
daucjhtrr, 	

n.c- 	not i 	- li(cIii up 
whe L) 	I ir Jn/d.)II- or I 	ol rea W('%y--_ 	ut t 1(:C 	h' ?J 	in 10 caso 
b. rrnr- thi )flC app intfll2fl 	

-)jnst On. (1(2th,'mudc] 
 It 	l()1.iJ ci not. b 	p~nn 	 i t. 	I ter 

S )k)(lIflt.moyll I n I 
V 	!(fl ti.; ti o: another • m/ionqhter 

cj1'r 	j 1 n r I o' d Io 

(6) 	A time irn it of one nv:)nt!1 HouLj obc:.\rcJ wthjn 
'hI'j 	1poirtrn1f sho - id bc Vj.VL,n 

afld hic 	F'-O ii h 	
i -d- inq b PJ.o:!t, 	sj:• H 	Lii' 

t, 	 10 	ski 	 tO 0 pa 
- 	 to1 	J •lVjj ;, 

' 	

s_) 

/ 

(3) 
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IM 

- 	 - 	 - - ....... - 	 -. - -. .. 	 • ' ' .1' 	5 d be ociuive1y. reserved for thnm.  
1 

(8) For the purpose of compassionate 
appo:intmEntR, Upper -ago limit may 
be fre3ly relaxed on the meri.t of' ,.-

t* c?e. However, educti;ni 
.jctjo required fr the post-4.:, ho 'ffEred ohould not in rmy 

cast- bm r1axeá. wherever thu (11 	I. 	A 

	

rolaxatirn 4 cbo.1ute1y 	
. -U fltCjry ?fl.lCh CZ1RA should oc 	- 

tc the Minitrj of 'i)ways.I 

The power to mace ippoiniments on 
Compassion,te grounds is to be nxer 
Cined only in recruitmeut. (Jrdes. No 

C flflT.fl inter. 
meftAtk,e graie (i.e.)- one wh.tr-h is 
fi11 	p't.reiy ny proinotton 0 

10) As the miniirnim 	 qunlificntione 
are th be insistict ipon n each and 
eVery case, thre it no n.eL to hold 
Cl WrItten te.3t and/or interviw to asse 
the n.iItabilLty o:! . the cincitd.- te proposed 
to be appoiuted,on COrnpE 	orrtt (jIOUflCi5. 

(11) The candidates wbo are to be offered. 
appointrpn may be appoirted on sub- 
ntj.on of itharacter certifjr'e from 
t, ¼.azóttnc )ff.era0 

In the cases of aPPOintfliont of Group '' 
posts the powers may be cxercisohy the 
CPOgjn consultation with theHoed f 

'Departjnont concorned. InthE C:O of 
rupD15öst.s the poWers to ;u rO such 

appointments shoild be dcie9atec9 to the 	t4N \ DivisIonal uerin.tendenj DivisjonJ. 
:ai1way-14ay. Sttjtc'-. of stn ¶U ' 	appointmn a offe±'ed or danl(~rl ;hoi1 be 
maintained by the Heidqua!tcrs 01 Icc. 

In Case any other deviatin froiu the 
ebovo intructj)ns is Conjidered ncej-
sary in any particular c-m, the r.trne 
ehould be obtained. from the Ministry 
of RailWays kofore any offer of: rmpint. 
men in' made -. 

(13) 

Cont&.. 

* . I 
) T0 accommodate illiterate widows 

of thc dcccmied railwiy enloyec,. S 
pori of Wii.€ri rtrm hr -c 



If 
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(22) 

H(14) ForpropereflfOrC0meflt of prioritie5 
spaato priority lists be niittiflid 
on eich un1t as per paa 4, tho dati• 
o 	piority being from the dteof 
iig.bility and all ap1ointrnefltS he 

irde strictly in this qr&r. 	fliero 

° 	Y 	spucial 	)flt 	t1,ro 	i 	11 

for overlooking the priority list, ce 
nc.'.on o 	next hiqhrn 	tThnrtty 

(J)or 	ippO1.fltIflefltS to Group D 

po ;ts eknd GM in cse of 	ppointineflt 
to Cp C ports) 	USt be ohta1flL? 
givl'g de:i1s for i(]nor1nJ th 
rity 	and 	iit of 	p€r. i 	L1iJ 

cscs 	Thou11 he rro. 

Hindi vcrr3Ion will fot10w 

I (M.n. AWAND) 
at. Directhr/Fstt../R1Y. Ioard. 

I. 

pJA  



MINISTRY OF RAII.WAYS 
(RAILWAY BOPD) 

Vr** 

o.E(NG)III/73/Rcl/1, 	Nw D1lhi, dated  

cii /A1l Indian Railways tnc'luding 
CLW •DL'1 & ICF. 

-( 	 S ub: 	Appointment oncomns— 
sionate gzuncis. 

one 

Instructions reçyarJ.ing appothtmert on cornjas—
sinnatë grounds hre been issued from tiino to time. The 
iristuctios currnt1v in force are tjqp contaiel In 

as 
moc.Lif led from time to time thereafter. These have nw 
))cn cnsolidated and are rroducoc1 below for the 
irliormation and guidance of all corcerned. 

I. CTR(JMANCS IN WHTCH cOMPM3S!(ATE 
t4A 3  

A ppointrnunts on compassionate grounds re.Lit€: 
to those nppinthonts which cen be made of dr'ponclent'; 
01 Rvailway servants who lose their lives in the course 

• of duty or the in harness otheise while in serviec or 
medically Incapacitatod. The circumstances in which 

ajointmcnts on comp;:.issionate,  grounds may he made Ire 
as below: 

(i) When Railway servants lose their. 
lives in the course of duty or get 
so crippled that they carmot do any 
work (this also in the course of 
duty for exunple, loco and traffic 
running staff in ehre of trains 
invoved i accidents.. 

(ii) When Railway omp1oyeo di.e in harness . 	
• 	 while7 in service before retirement. 

(iii) Ehare an arriployee's whereabouts are 
pot known for n period of 7 years 

/and the sottlrient dues of the • 	
'7 crnicj'ee are pi.J to the fasitly on 

this acount This limit of 7 yars 
pDMlV/ • 	may be relaxed to 3 years oij the 

:•/• 	 •• 	merits of each case with the approval 
1h 	of the Ccnere1. Mangor, subject to 
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2- 

the COflditi0fl that the serviCe 
IZ 

of the persofl appointed on cc)mpas-

sionaLe grOunds wUl' be tirt 
e(" lip 

in case the missing emplOVeC 15 

traced sub 
	ently. 	

I 

fiv 	When Railway empOYC05 become 

crippled while in 50ic0 or 	 / 

evClOP serious ailment5 like 

/eart Di50a505, Cancer etc. or 

/ 0thci5C medicallY docateO0rl 	3.. 	V 

ftobthYThr01d1 	 I 
be of fered 	thc 1, 

aPP0t on EOTES The  /\ groundS is 8issib1e to the L__C 
V \ 

dependents/wards Of re(1lar 

) \emPlOYe0n only. 

i. PERSC'1 EL1IGI13LE TO BE ipPONT) ON 

of the ployee5 ro 

ejigible to be 	
on comPS5j)0P1tC grounds in the 

circ1nstances in which 	
ch appoinCfltS are pe iS5i ° 

rhe benefit of co aS5i0flate al)pointrnonts my also be 

3xtended to a "near relatiVO". The eligibilitY of a 
near relative to 	

Ch aointent5 will be sUbj(Ct tO 

the following Conditi0n_. 

(i) The employee or the 
ex_CrflPI0YCC 

shoUld have no son or daugIer or 
the son or daughter is a minor one 

and the Wif iw/wid0w0r cannot 

take UP an umployrnett* 

A clear certificate 5hould be forth- 
corn in g f m the w i f u/wi duw/W I il 	r 

that the near relativO will act as 
the brca(t winner of the fruilY. 

If tho family certifi 	rt Fl 
date that the nu reltiVe who was 
appointed Ofl cornpas5ionat 	

OU 
refuses to support the familY the 
5
0ic05 of that ernpl3YuC are liable 

to be teiflate 	
\ / 

40'  
\ 
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lxi. 

) Qnco a near reletivo ie appointed 
1; on compassinate ground5, no 

furti.er  appointment should be 
given later to a sop or h daughter 
or the W.fe/w4.dQw/wjdowcr of the 

;enployee on Compassionate qniundn, 
.Thoappointmentof a near relritivo  

should not bo con sidorud if 
o.r..th4uuhter.r. 	the wit/widow/ JL 

• 

	

	'widowcr is aXrody Wor)inu and hi 
earn !fl• 

NOTE: 	LNeat:Relatives would normally 
mean a blood relation Who can 
be considered to be a b;ead 

H'winnoroLthe 	 ( 
L (1 

T L4E_tIMrt TOthI1-G 

Ly 	1l 	ppc 	t4ient- 	n compassinnata 
: 	grouncs should be made 'within a peri2od of 5 years from 

tho date of occurenqe of the 'even'entitling the 
eligfhlc person to be appointed on this çround. 	This 
perio:1 of 5 years may be relaxed (where for example 
the widow cannot ItaXe up employment and the sons/daughter 

: ar(v.minor)  with the app'oval of the General, Manager in 
deserving cases 	 appOit)thkntS are 

,jsought on the gund of an.  el.oyoe losip 	his lifeor 
If getting crippled in the course of duty. 	In other cases 

relaxat1on of the 5- yer limit will require the approval s.r' 

of the Ministry of Railways for which purpose the 
requlstte reference giving spcia1 reasons for the 
iroposothreláxation should 	ernade with the personal 

• re-conuriendation.of the Genera). Man zigor based on the 
special cirimtncs obtaining 16 individual cases.  

IV. 	çflALFICP'IONSAND CONDITION3 TO 
Bi' FU LFI11D 	 - 

NorTnally. the persors theolcing ,apiointrnmt on 
compasrionate grounds shoutd fu.f ii the conditions of 

'eligibilty, reg 	dng .ag 	and cducational qua)ificzi— 
tions prescribed for appointment. to the post or grade 
concerned, 	However, the' upper age limit may be freely / 

-. ; 	relaxEd on the merits of the cases 	The lower age 
liinit of 18 years normally required for appoIntment 1n,/ 
Govàrnment may-  also be relaxed'upto one year with the 
persnn31 approval of: -4ho General-Manager. 	Relaxition 

-. • -, 	lower ago limit beyond one year will require 
of the Jnistry of Railways. 

Contd... 

- ',-i---& 
V. 	 I  
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The eiltct!onet1. qutlification prescribea for 
th 	post to b of J. ired shqulb nut in my cu bu relcixud. 
l'iover, if on thc aerits of n ndiv1c1urd ce the 
Goner]. Manager ;f eels that such a reiaxatl'n of the 

absolutely flOCOS- 

	

ary,thnsi 	cse3 rnoybc ref Prred fthe Mini.ty , 

'V. 	GRADE IN' WFIICtf APPOTNThETS C2\N 
MABE  ON COMPASO N7 iTh 	$ 

All appc'intri nts on 1  c_jpassi flfLtC grounU 
rrikie I k e— 

'flLce Clerk.s, .CQ[rgnercja' 	ASSISt:Cr)t Stition 
ahould be mtdo on ornpa.s- 	P 

sic)tte:cJyufl 	i) d. nt 	eite gradc!,(i.c.) one 
which iaflhled purc1 bypromotion. Appointments on 
conii:assibna'te grounds are ,lso not permissible in the 
catego of Traffic. APprentices/Coercia1 Appren,tices' 
(grtidc Rs,455..70) r,c1. neig -Grar'uate Aprenticos 
(Gre-ide Rs,550...0) hcruas. c1i.:cct rfcrutInent in thii 
'jra(ies is pop:'.ic,rctc)y vsry limited. 

PPJT1TE T9?r roLo4E1) 1F3r'E 
MJ(N¼J 

- 	 - -. 	 - ___ _tt 	 - ., 	 I 

me candidates applying for appo1ntnents on 
C m7sionate grounds should be ibjected to a. i1tCbi1j ¼ s 	acgrmitee of thLee Se'ilor Scale OfTiccrs one 
' rWhom shouac6 	Wficr Thctet need 
It :)t be ircry rigid. It has only to be ensured thatTthe 
person concerned would be in a position to discharge W6 c h).rr 
t''ie duties of to' post being of ferd to him.. The test 
Li alko mont to asnes the aptitude of the pet-scm for 

:t1e particular job proposed to be assignod to him. It 
ould buOnducer1 keepinccmpassiun iii view which is. th 

the basia:fr suc -1 	 -• 
T4 	 :hc' re t, be of f ered appoint- 

r:.nt on omp.ssoiat groundr, may-also be reqt]ircd t 
'uhiL 	 tWD Gazetted Officers. 

-- VII. 	UTHcI 	 91. 	APPOIP- - 	
• MENTS ON 	i2AS 310N/\TF CCUIJoI'3s - - -- - - - 	- - r-  • 

' The power to make c?mpassionate appointments 
vested in the -Generil Maaaçjor, ,The Gira1 Mnegor 

L •iy, however,' redelgate this power to the Divisional 
way Manager,  and' also to Heads of the Extra 

"çv3ionai Units who are,jnLeve1.I,nrLvc1_II- 	' 
i' 	1 - •... 	sJct to such"contol as bc -'may li:e to impose o 

t:i 	xercise- of 'such power by these authorities. 
ks..  

g 

tC)flt. 



5' 

Cotd... 

/\, 

. fo appointment on corracejonttto gtotrncln Of 
dependnts of Gazetted Officers .Sho\lld)  however, be. 
refcrredtô the 'Minstr of Ri.waysfor' nppruvctl, 

Viii. PRIORITIESTO__13EOBSEWET) TN MM<ING 	.• 	1%/\,' 
)PPOli'ThfNTs_ON 

The foIIoingshold be the order Of priort 
to be followed While'.rnaklng appointments on cornp -is&ionte 

Depen'dents of'emploes who die 

	

) or. 	 4n 	', 
U ' 	the Course of duty7 '. 	 '• ' 	- .• 

Dependents of employees who tile 
in harnes as aresult of railway 	•. 
accidents when off. dut;. ' 	.. 

	

(iti) Dependents of, emplryees who &t 	\{...3 
in gcrv C? or' are mrdini ly 	 —' 

LN .........,. 
L

incapacitated, .• 	... 
Fi: thu prQper, en foronent of prIorities, 	paratci ii. it  
should W.rnaintaino&jn ich .g!fi -for the ttotio 
indicatid above, the cite of priority bci.tng frn the 
date of e1igibil.t'. , All ap:oifltmpnts shoul(I be made 
strictly in this order Whre, for any &acial reris05, 
it is felt necossary..th depart from the priority list, 
the sanc ti.on of the p exthigher authority (CPO for 
appointments to Group. 'C' pnsts) hiu st be obti.thed gi'ing 
details for'  Ignoring the prioritytnd the list of parsons 
beincj put hark in the priority list. Spcth Cae 	htu)d, 	2. 
howevr 4  be 	 cLL 	

( ). 
 

A tirnélimit'of -one mDnth should be observed 
within 'which appointments should. bo  given in priority (1) 
cases end three months in cEtses,.re.àtinj to priority (ii) 
and (iii) suJcct to acanc1 	givailhic'. 	To 
accommedati the iliitcrato ridoWs.of th' deceased re! iway. 
employees, posts of Waiti,ng Room Bearers, Watefl4omon, 
Hospital Aya)/Attendant, 'female)," Cinder Picking Women, 
Sweeper Women, &W'  Qa1ftgjs -for waith ptckjng, 1etirIng 
Room Attendent, Servers, IChalesis. attached to Sub.-
Divisional 0ffi'ces like. AEN's, PWXs, a percentage of 

	

Pe 	
•- 

vacancies of Office o 	t e. . 	, .'. 	•. 	" 	' 	• 	S 

	

.••,_- 	 • •• ' 	
-:-'.,' 	

• 	

• 	 ' 1 

IX. 	'GENERAL: 	• -- . 5 '  ' 	, 	 • 	

:' 	- 	 • 	 .. 

Whcn offering áppointmnent'oncómpassi3n'tte 
-a.widow, a.on, daughter, etc., it need ndt 

./••'_ 	oM 	S , ,' 	 ' 5 , 	 ' 	 '• 



	

.1 • 

	

S 

gr  
Pi 

bc chocked up whothor anthor aon/diujhter 
is •)rndy 

working; but in no rasO should there be morn than one 
apointrnOflt against ne death/medical inCapndiLti0fl. 

For example, it should not be pCxTflittC(I whore the family 
wants another son or daucibtor to be employed in lieu 01 

in addition to •n appointment already 1widu on CLflP 

	

5, 	sionate groinds. 

Once an cip3ifltJTCflt on compassionate grounds 

of the ward/wibW etc. has been made in a particular 
category, no change of category is subsequentlY per— 
mis5ble. 	 L.- 
X. RELAXATION 

Wherever any deviation from the above provisions 
aru sought to be made in indivicluni CaSeS ofmerit, the 
prior apptoval of he MinirtrY o Railways should be, 
obtained 	in ructh cises tersonal approval of t.he 
General Nanger &,oid e i.n3 i.c 9c-'I in 	reforJflCC. 

I1 inc -;i u jill :oiio'', 

Co 

): S(i/-.. ........ 
BRAGAT) 

Dy. Directo r/Estt. (N )/Riti lwy 



A 

of letter NO.E(NC) -n2/RR]/12  

	

from We Dirctor/Itt. (N)/Itii1wny Bcmrd,'New Pihi t:' 	o dz/jil Inc1in 	 CLW, DLW, YC1 ê W&AP. 

'Relaxation of age limit. 
fee 

At present there is no provision in the IndiQn Railway Establihrnent Manual rogrdir) r9cn1tne)t onon. qzett 	 f 
mp. .ssonato 

 
grn)ncm on 	orfs acrount etc. Cuch recjtmcnt is ro'iuitod by Orr iued by. the Minptry of ailway 	rrtl.y and •c Oin(1tj from time to time. 

2. 	There i.s also no prDvision in thc Iidj.ti  H, Establishm ent Ranual regarding rel ati.-n rf ae liiitin it 	when recruitment s mid on compQsSjnate jrcuncs or )nSp 	The extent orders permit the ppro 	 t  
zigo ).im:Lt being relaxod whilo mikinq ap LrItrth:nt on 
comp:;31onat.c grounds o wardc of ru.Uway Eervants W() 

dies while in service or r.ire fto rnedicI incpc:-
tat T Mjnjst of j1• have l;- th - t the Gner 	I'13nigers M ly rel nx  the pr'cr.ibeJ :c 1rnts-- to the extent wr.-eited nc ju;tif.i eJ WnhJ:o 
recruiting Outstanding .aportmen agdnct 	rts cçuot. 

Advce Correction Slip meking ncc sry pri-
sion in the Indjtn Railwa Etab1jshrncnj inü.l in 
respect of. the above matters is enc).oso.d for your  info1Trni- t1041. The Ministry of R 'ilwzl  ys hive clt?ctderl tlit: the Iüdi 	R,ilway Estab1js .flet)t Manui. hou1.c1 be dcerrcd to 
have been amended az in the Advance orrotjon Sdij

AIN 

 

'.\ 

IG  



INDIAN kAILWAY E.utwL)I I ijjp i'1iNJ/\i 

Add the following sb-pr1 () to Pr1O') of 
L1b.Section II of Section '' of Chiptor 1 of / thu Irviim 

riiiwy Estab1jsmont Manual: 

I "(c) Recruitment may a13) ho rnicio by the 
Zonaj Raj.lways inc.1 rduLIon Un.jt- etc. 
Without going th rou gli th fl 'jen cy o J: 
the Rtiiwy Ler'vi(,ecc)rl 	I)n )I 
d1ughters/wives/wirr etc,. of-  riiJw.i' 
sevnts who die while in servieL 
retire a'ter mo(91.c7.1 iflCri 	j t./1 AI1) 	I 
Qccordanco with the gencr.:J orIcrj 
which may be issuol by thc. :inI. rtry 
of Raliwoys from t:irne to timj 	LJ:itii.ij:ly, 
rippointments rny r1l;3 bc rride of out-
standing cportsmen against the quot;t 
prescribed for the p r o,'cnd on t.h 
conditions laid down ffl)rn tio t'.)tl1'' 
in thö C ner:i ortr i.vuLI I.y L 
NiiEtry of k(ailw8yS. t0  

T11e following sub-pam mriy be a11e1 a: 1t:n 
rflj) under para 114 in SubSection fl o( :3ncL

C"ir
lou 1' 

4t 	I of thQ Indian Railway E.,itabliti LnL Mij jjuj jj 

"The upper agu limit may be rd rtxe't to 
the txtcnt warranted an(1 'juLiHed 

.while maIing appointment on con1p]s3ic)rrtte 
grounds of SOns, daughters, wives, wirds, / 
etc. of railway servants who dies whi.i 
in service or are mcdic1Iy in 	ci Late.i. 
The General Managers may also relax the 
age limit while iniking recruitment of 
outstanding Sportsnicn aqainst the Sport:s 
o uota."  

t 

!wthority: Boir&s letter No.E(NG)fl/O2/RRi/- 2 
dated 241-13. 

/ Q__•'••'\ 



rile o,26/1/873udl.• 

To 

Dated ' 3uns, 1992 

The Regiatrer, 
Central Admjnjetretjv, Tribunal, 
Principal Bench, 
Feridkot House, :.Copernicue  Marg, 

..JJewDelhi 	110:001. 

Sub: Procedure far releeeing ceeee from 
part— heard. 

Sir, 

I am directed to forward herewith a copy qf 
the order paseed by the Honble Chairmen at 
Bengalore on 11.6.1992 on the above subject for 
information and guidance. 

11 

Youre faithfully, 

(we

'AMAMLIRTHY) 
StCT ION OFF ICER(3.IX). 

End.: As abovo. 
Copy with enclosure for information to 

P.S. to Hon'ble V.C. 

Hon'bla 11ember(J)(.F.R.) 

Hon'ble rIember(A)(G.S.) 

Court Officer (Court Hall - I) 

Court Officer (Court Hell - II) 

SON OFFICLR(J.II). 
Copy with enclosure to Files 

C.P.97 to 100/90 
O.A.616/91 
0..588/91 

p. O..527/89 
V5.& 6. O..295/89 C.U. 

O.A.296/89 

SEXON OF ICER(J. ii). 



CENTRA.1. ADMDISTRATIVE TRIBtI4AL 
BPZ4 GALORE BENCH, BPN GALORE 

-J 

Ii 

Sub: 	Procedure for releasing cases from 
part-heard. 

Yesterday about half a dozen cases which 
were part-heard earlier by a Bench consisting of 
Hon'ble Shri Habeeb MohamedAdmjnistratjve Member) 
and Hon'ble Shri Syed Faziulla Razvj(Judicia]. 
Member) came up for directions. With the transfer 

of Hon'ble Shri Habeeb Mohamed, Member(A), a 

question arose whether, in this circiinstance, 

the cases can be released from part-heard if 
an otder to that effect is passed by the othpr 
Member i.e. Hon'ble Shri Syed Faziulla Razvi, 
Member(J) or it is nece'ssary that the Member who 
has been transferred should also release them from 
part-heard. The further question was whether he 

could release these cases from part-heard by 

passing such order. sitting at Ernakulam orl a list 
of such cases which may be sent tohim or he 

may pass such orders only while sitting on the 
Bench here. 

2. 	As the provision is not clear, guidelines 
are sought. 

N.V. KRIS}-1PN 
VICE CHAIRMAN 

HON  I BLE CHAIRMAN 

c_ 	 k 

L-A 	 c 

( 	-• s. 	-Jk 	 S'LU \ZS 

'jc 	 1 c— cc 

r' 	 I 
2ç 'dJ 

IL(Cs h' IL— 



Cepy Of the letter Ne.E(I(a)Zzz73Rc1/1a2 dt.13.2,74 from 	'• 
Asst. Dirscter/Eett.Rl,j,)d..te the C.Ms., A11'indian rlys. 

lubi Empicyment of •so daughters and dependints 
if zailweyempleyess. 

... 

Thaie have been a number at sgitstiens and Vuk stoppages 
on the ruilways in the recent peat and it was psasible to keep 
the rtisn's Ii?.' line - railways 	epsiating in certain 
critical sectsra only because of tb dedicated se*vices if lsyal 

I staff, vhs 'stuck to their peats in the face of intimUstien 
' and vielencs. Ninistor far Roilvays has recently anneiancsd in 
the Parliament that the services if such leyal *o?? weuld 
net ge uisrecsgnia.d. On the railwaya, there is a system 
it giving appeinteents, an cespasaienste greunds, in 
Class-Ill and Claa.-IV pests to a.na/dauçjhtez,spdepen  dante, 
of railway empisyses who die prematurely or get permanently 
cripplel or afflicted vithrieus illness, leaving the 
family in straitened circumstances. This system can is 
extended in the case of empleyees who have rendered 
exemplary service in the sieve centext. 

With the sanctisn of a dditienal leave reserv, pests 
and pests required for implementatien of P Cesmiasien 
rscaaoondatiens, which pests have ts' s fi'ieI en a prierity 
basis, a need has risen to q' cksrith, ,pruitaent precess, 
In the context if agitatisne, ñ'iaa bce$e.$ntial 
t. keep all pests preperly manned~-' It has "isen the 
experience that some delay is unaveilaiXb in'?ellswing 
the nermal precedure if recruitment and getting candidates 

duly selected by railway service c.mmissiens. 

Taking all the above facts into acc.unt, the hard 
have decided that 20% at the vacancies in the class111 
service in initial recruitment grades including 
Apprer%ctice categeriss, sheuld be filled by the General 
Managers thrsugh their .wn aáiinistrative arrangm.nets 
rather than threugh the railway service cemcdseiens, and 
bearing in mind MR's anneuncement in ParlAesent. All such 
appeinteant made in a year shauld be listed and details of 
the candidates sent to the aencerned railway s srvics cerneissien 
whi will scrutinies that the candidate fulfills the 
prescribed qualificatians for the pests and thsxeupen accord 
their csncurrenca to the appaintments. Due repressntatiifls 
te.cduled castes and echeduld tribe candidates should 

she I. Kst in view. 

V 	 Similar cen.ideratiene eheuld be given to emil 
of class-lU employees by the 

NISr,ctiefl ieardii for the purpeee. 

. 	/ 

) 

Li 
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Cepysr•\ thc Z1.O. Letter Nc.E(LU)74/STI/1 •t.2.5.74 
from G.P.14&rriat 9  ts5hriV.Rsmarsthan, G.P./S.ly,/Madr.. 

New that the strikejs ever, that. •h,uld be 
no ley in impleientinq the assurances be—the Railway 
Minister .abeut rewerding th.ae werk.rswh. stuck to 
their dutlee during the strike in the raie of grave darsgsr 
to themsdlve, intimidatien, vielencu end c.ercisre. It is 
quite likely that a nusbr of uteri and .fUc.rs had to werk 

r 	 centinuevaly for dye t.çj.ther vitheut any eat at all, 
All theee p.aple will have to be rew.rded suitably and 
these r.%jarda can be by way of:— 

emleyment if their wards (sins and daughters) 
in railway jibe; 

extensien of sezvics at rs—em.lsym.nt in 
suitable caste; 

hard duty ell.wsnc., as provided for in the 
strike schetae; 

grant of advanci increments. 

1 All the Divisional 3up.zir*t.nd.rts and Heads 
of Departments •hould caraully prepare the hit of 
statf who are to be rewarded, taking care to see that 
peeple di not get mara than one type of reward and, 
thirster., clsaeifyinç thee aecsrding to the arduousness 
of their duties and thA difficult circumstances under 
which they have werkd. 

As regards the aliscatien of the nurnber of 
casse when, advance incranante can be given, there is a 
chance of the number that was already ceivaunicated to 
you being increased, ani6 you will hear further from ma. 

I ehall be glad is get a progress repsrt from 
you after eb.ut 10 daye, as to what has Ibsen dene to 
implement the M.R.'e assurances. 

.. 
iu- (47 2 


